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CENTRAL ADMINISTRATLMVE TRIBUNAL _ALLAHABAD BENGE

allahabed this the 17th day of Feburarly 1995.

contempt Application no. 59 of 1994.
In
original App li.cationl No. 1145 of 1993,

-

Hon'! ble Mre S. Las Gupta, sdministrative Member
Hon'ble, Mre Tolo VErmgL.Judicial MembeT, :

Ajendra Kumar Mittal, S/o Late shri Marain Das,
presently posted as DYe controller of gtores at
Ggwathi, N.F. RailwaYe

ke petitioner

c/p shri shesh KumarT

Versus

she A oNo ghukla, chairman, Railway Board, Rail Bhawan,
New DElhiq

PR Oppoﬁit Par$Y-

C/R o & &

ORDER

#

BY Hon'ble MI. S. D3S Guptal_Member-AA

shri shesh Kumar learned counsel for the
applicant. This contempt aApplication was filed for

i~ )
alleged non complience ef +he Tribunals Judgement and

order dated A 93 DY which the respondents were
directed to consider the appeal preferred by the

petitioner against the penaky of censute and give
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a reasoned decision on the same within a period of

two months from the date of communication: of this order,

D cubsequently on the basis of application filed
by the respondents the time for complience of this

order was extended till 31.05,24, Leerned counsel

for the applicant states that he has received a :

communicetion let®t®r dated O1.09.94 in which it has |

been mentioned that his appeal wss considered and
rejected by the order dated 13.07.94., 1In view of
® the s ubmission made by the learned counsel for tne

applicant, it is clear that the f irection of the |
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Tribunal has been complied with, there has been delay

: 3L
of about two months., There is nothing to sey that
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b such delay was wilful and -deliberate on the part

of the respondents,
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) 3. In view of the abcve no case has been made i
w4 . out for wilful end deliberate contempt of this court,
f o Therefore, the contempt application is dismissed.
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